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balance has become advéri% t6 the tun” B¢
of Rs. 1,000 .‘:en hix is hecausc o
natural ‘cAtarmi i dt’bhtﬁh ind vatlous
other difficulties. We had to import %
lot of from ¢ er countrics
at a very valye. ad alse to
import femlipeﬂ at a very cavy cost.
We had also to import ofl at a very fantastic
price, whi¢h is foor fokd to the wormal
price. All these factors have been ves-
pousible for the adverse balance of trade.
The Contaierce  Ministry alone cafinot
ible fr this wd¥erse bedance
this & because of the natural
and various other factors

of tra
cnlamitics

On the export side we showed do better.
The international inflation was there
and the envirowrheat for exports was iso
very good beoawme of variows otber ghétial
reasons. Still we have td do a ot to
create more surpluses. Unless we create
more =k 4, wé caniot have nioke
cxpérts, in the agriceltuwral sector
and in the industrial uectoi', we have to

do a lot. We need the sypport of the
vdh’mems and afo various
othe!' nion Ministrfes to increase the

syurpluses.

MR. CHAIRMAN : The hon. Meinber
may cofitinde tomorrow. We have to
take up the half-an-hddr discussion.

HALF-AN-HOUR DISCUSSION
MAMARASHTRA-KARNATAKS BoUNDARY
Drfeure

CHAIRMAN : The House will
nm.h up tbg half-an-hour discussion
10 be raised by Prof. Madhu Dandavate.
Before he starts, Iet me remind the hon.
members of the tule so that, later on,
they do not put me in an awkward position.
Rule 55(5) is very clear. It says;

“There shall be no formal motion be-
fore the House nor voting. The mem-
ber who has given notice may make
a short statement and the Minister
codicernéd shall reply shortly. Aay
member Who has :p:ev;m.uly mhmated

wthe ed
T i P,
cluciditing any thatter

e
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MR, CHAIRMAN : T 4 mot
to convert this mto s muwmw'
Please do not do that,

18-00 hrw.

I will, therefore, request the hon.
Members whose, names have come in the
ballot to formulate their guestion® right
now and ask a question and not put me
later ot in an awkward pésitich.

SHRI B. V. NAIK (Kanafh) : What
are the compelling circumstances for us
to be reminded of the rule beciuse & ber-
tain amount of latitude A aMowed in
these debates.

R. CHAIR I will give you
titude ‘of le nqthhmg the question,
but don’t stretch it Yoo far.

smun NKAR (Bhiw
ons who have oomc
are not present. So  you
me to put a question.

lot
allow

MR. CHAIRMAN : If anyone of them
is not present, I will gave you & charce.

Shri Dandavate.

PROF. MADHU DANDAVATE : |
conmder 1t & proud phivilage to initiate
this Half-an-hour discussion on the eve
of a demomstration that people Fem the
Mabharashtra-Karnataka border areas are
going to stage before the Parliament to-
m , to weloome the amurénce given
by the formet Home Mindkter that the
dupute will be settled before the forth-

coming General Elections and that an
amicable settlement will Be arpived at
About a thousand perwond from the

Meaharashtra border areas bhave adready
come to the capital and they will
be submitting a memorandum w0 the
Prime Minsier tomorrow. The Prime
Minister hay atready given thedn 44 4 ;t?o-
intment. She will meet the depuration
of the Mabarashtrt Eiikatan Samin
at g p.m. and I will be very happy if the
discussion that gots on this evening will
help the Prime Minister % arriving at
a suitable solution.

1 recall that when the situation

m m arcas was Very i
December last, in reply to my r to
the Prime Minuter, the Prime Minister
bad w4 fa hbtk Wﬂ*"
1973-2F @il Yﬁp!wuée

o?7her letter which is velevhnt:
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“Thp Home Mmister is soized of thw

gencral question and will seon ke

?ﬁahw to find a satisfuctory sohution
the border  dispute.”

Afver that, when we found that no fresh
efforts were being made, a memorandum
that was signed by leaders of all the
Parties in the Barlisment, was seny to
the Prime Minigter on agth December
1973 ¢ memorapdum said :

“We strongiy feel that settlement of
the border dispuse centred on the
18 of sound principles without any
further delpy is the only way tp put
ap end to an qqu fratricidal war bet-
ween the peoples of these two States.
We, thecefore, earpestly request you
to in:tiq‘f prompt effarts ta spttle the
border dispute i the wider interests of
natiopal integration,”
This memorandum was signed by Shri
Samar Mukherjee of CPM, Shri Atal
Bibari Vajpayee of Bharatiya Jana Sangh,
Sbri Hiren Mukherjee of gPI, Sh1i Shy-
amnandan Mishry of Cong. (O), Shri
H. M. Patel of the then Swatantra Party,
8br1 Era Seshiyan of DMK, Shri Sulaiman
Sait of the Muslim League, Shri Samar
Guba of the Socialist Party, Sbri $. B.
Gir1 of tre Telangana Praja Samiti,
Sbri Shiv Kumar Shastri of BKD and
Mr. P. G. Maval r (Indcgondem)-
In my letter addressed w the  Pripe
Minuter, I have said that mpany Members
of the Ruling Congress Party have alyo
expressed  their agrecment with the
Spirit of the memorandum though for
technical reasons they have not appended
their signatures. This was the background.

After that, a happy development was
when a discumsion was initiated in the
M&-—amn it was an half:an-hour dis-
Susisien—the then Home Minister, Shri
Uma Shankar Dikshitji, was kind enough
to give a categotical assurance after
members of the gﬁcuse from both sides
:e'?caledly demanded that a categorical
ssurance should be made regardmg the
time limit for the solution of the problem
and Shri Uma Shankar Dikshityi then
;l.ld;;nnd l!;c ‘l:lme Ministe];o::!o lnt‘:r
pporie t—on the of the
House, *Wo w{ﬁ try to ivo the
solution of the Karnataka- tra
dispute and in no tircumstances
:::uh'ﬁtﬁ &wgl be arrived at .ll later
] com rak clections

SR AL e el

Sir, donl_tlr.t occasion, 1 humorously
— s You t e

the "Beneral Blection" To-dayy my fehr 18
because the national emergency is being
continued and there is a possibility that
the general elpctions ta Lok thl:: might
be poatponed indefinitely ang, if the post-
ponement is indefinite n that casts the
solution, of the border dispute which has
remained pending for the last eighteas
E:- may also remain pending and thers.

MR. CHATRMAN : Mr. Dandavate,
earlier at onc stage, you said you wers
apprehensive even of a snap poil.

PROF. MADHU DANDAVATE : But
apprehensions can be of two iypes.

MR. CHAIRMAN : Bui, both the
nppmbemicml are illfounded.

PROF. MADHU DANDAVATE :
TFhe other apprebension is this. If there
is snap poll, in that case, they would 1ay
that now therc is ma time. So, botk
ways there is this dificulty. If there is
smap polt to be held, they would have
burriedly said that they arp basy in |
election and there 18 no time to the solwtion.
There will be indefinate delay. Their
commitment 18 this that the solution will
be before the elecr.ioti. Thera is grea;o:
urgency to this. May I say that you nee
no?;‘ink up with the fosthcoming, Parlia-
mentary elections. Before the election, you
should try to settle this issue. In fact, some
of my colleagues had suggested that before
the task of Delimitation of the Conattu-
encies is completed, before that, if possible,
the solution should be arrived at. ,
there should be some finality about the
time-limit in which the entirg problem
would be settled.

Sir, very often we have heen wld that
after all, there is Mahajan Commission’s
Report and once thay have given their
decision, it should be something M
an award. Why is it that democeatically
all the parties concerned to the dispute
do not accept the findings of the Mahajan
Commission ? Here, T would like to
quore the resolution of the Gowernment
of India by which the Mahajan Com-

mission was It very
mummam mamﬂ
Qommission’s Beport is npt in the

of an award but it it Just a

tion, as »

Qommission., Wihen th::m:t‘ﬁw:
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alf i ‘h-e \ : . “
;é? : H:B rell &ih
zt&cmm iﬁd : evant o

“The Commission shallhear the com-
cerned phvties wid mmke it recom-
mendations.”

There is no question of an award. But,
10 just guote a paraliel, when the entite
reorganisation ¢ States in the country
took place and when the Reorganisation
Oommission was appointed, they were
alto informed that they bad to make the
recommendations. the recommen-
of the States’ Reorganisation
Commission came bofore the coumtry,
a number of alterations were made mn
the original recommendations of the
pation fon. The arg-
uments put forwird by the late Pandit
Nehru himself was that what the S.R.C.
had asid were just recotnmicndations and
Bothing miore than that. The Govern-
fitent has the sovereign right cven to
ge the recommendations and, Par-
liamtent, has uitimately the sovereign
right to make any alteration and take the
fina] decision. That was the state-
ment that was made by the late Pandit
Nehru and, § am sure, that his daughter
will not sdopt a different attitude. I am
fquite confident about it. Therefore, I
Bope that that attitude will be taken
|.:g the Mahajan Cemsaission’s Report
will not be treated as an award but it
will be treated as a recommendalion as
any other Commission’s recommenda-
tion. If there are fallacies, if there are
apy contradictions, if there are contra-
tory norms followed in settling difterent
Qikputes which they have tackled, in
that case, ali the contradictions will have
to be resolved by the Government.

8ir, my quarrel with the Government
is that they are trying to took at the pro-
Blems of the Maharashtra-Karnataka
%order dispute or, for that matter, any
other solution to the dispute, on the basis
of political expediency and wot on the
bl of o lmin pioagle, T
more 0 ¢ e utes in
this xwwm the basin of poi:tiul
eipeditaty, the inore trouble will
ted wiyd wiore contradictions will
Therelors, it is in the interests
hationhl fate that you must
o ‘wvelic

atn nﬂ&mwm
ks 3o that bven if an unfa
m ol At way paeticular {inguistic

4

iples whiel whte @vol.
ved Sex the to Al tie
throughout the eoubtry and, o the Y

nguistic tensions take
place and people fike us who want tational
Hitegration to take place ife Very much
disturbed by these engineered tensions
in the country which ultimately harm
the hational integration in the country.

Sir I just would 1ike to briefly mentio®
about some of the ‘contradictions. Sirs
Karnataka State was favolved in two types
of disputes. Thert was a dispute over
Kasergode and on the Maharashira border,
there was a dispute regarding Belgaum
aud 80 many other areas like Karwar,
Supa and other areas. What types of
norms the Mabajan Commission ried
10 apply ? You will be surprised and
shocked 1o know that as far as Kaser-
gede is concerncd, the Mahajan Com-
mission says that concsecutively three
Assembly elections have been won by the
ﬁ.’m tagonists of Mysore, and therefore,

should be included as an in-

;?"l part of Karnataka State, the former
ysore State. What happened in Bel-
aum, the bone of contention ? In

Igaum, Sir, right from 1957, in all
the elections, the representative, the cam-
didate, of the arashtra Ekikaran
Snmm has won by an overwhelming
majority. They won in 1957, they won
in 1963, then won in 1967 and when
there was the so-called Indira wave in
the country, the Maharashtra Ekikaran
Samiti, Shri Balwant Sainak won by an
overwhelming majority and I said in
a bumurous vein thap if throughout the
country there was Lipdira wave, as fat as
the border arcas of Mabarahitra were
concerned, there was Maharashtrs Bki-
karan Samiti wave ; one wave has heea
abie to aver-povler the other wave: That
is why, in spite of the victepy of the Conigress

Party in Karnstaka as wellas Mabarashtra,
jn this er area of tom, Shri
let ak waa pbic to win the elections

g aa over %ﬂpﬂm Fﬁ;
{n the fom?t ; ui:f;:im
n the casc of Belgnum, in spite of fye
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As far as relative magority is concerned—
I will briefly mention—in 1951 census,
the Marathi population in Belgaum was
more than $1% and at a later stage,
by manipulaiion of cerwin areas of can-
tonment and township, it was broughr
down t0 46%. But, even then, in arcas
like Belgaum, the largest majority group
is that of the Marathi speaking population.
In spite of that, Belgaum does not become
part and parcel of Maharashira as also
other areas like Karwar. Supa and other
areas.

You must set up certain norms—the
wishes of the people, geographic conu-
guity, relative majority and so many
other factors. Therefore, the important
factors will be geographic contiguity,
relative majority, village as & unit and
peoplc’s wishes, If these norms are ac-
cepted, I am sure, you will be able to
find out & workable solution. Sir, occa-
sionally, a lot of reports go on ctming
up. Maharashtra Times bas repbried
some time back that probably the Govern-
ment of Indm has diready taken the deci-
sion that the criitial Bel-gaum city, wher®
the Magharashtra Ekikarane Samiti has
woh #1l the elections, would probabdly
becomt part and parcel of Karnataka
and that some adjubtrherts will be mide as
far a8 othet villxjes are contbrned. Sir,
Belgaum is the crut of the problem,
where they hatve wen all the elections.
If the wishes of the prople have been
acckpted in Kasargod, how cun the
wishes of the e be flouttd in
Belgaurh ? That is the plaih #hd simple
questivn that I would like to put before
you.

Sit, repeated references are made that
the Ghief Ministers of Mahatashini and
Karpataka mut try to find but a solution.
But, Sir, left to therhselves, they will
mot be able to find out & solution at all.
The other day, when the Members of the
mﬂm Echm o:lmiti. abottt tho-

in_number ed to the 2-
rashtrs Blate Aﬁfﬁﬂ;, the Chief Minister
o ey pohored e omey

: ese members who had
totte bBordet areds, and publicty,
:m?hgm;d. is pu .:a&me w1
n s put unleys 1
take the oohsint of the mﬂrﬂfn

vAISARYA'y, 188 (sax4)

Ekikaran Sdmtti, unfést I doniylt them»
unjess I consult the leaders of the oppo-

siton partics, [ will mot makr any com.

mitment to the Centre”, For the firm

tume, & Very caccgorical commitment has
beeq given to the people of Maharashtra

by the Cbief Minster of Maharashtrs,

He cannot go back from that commit-

ment. Therefore, do not leave it to

them. When tbe Chicf Minister of
Maharashtra himself says ‘I am not going

to be the final arbiter ; even if the proposal
comes from tke Centre, I will consult the

Maharashtra Ekikaran Samiti first’ it
is very clear that even the Centre will
have to reckon with the power of the

Maharashtra Ekikaran Samiti, which is
the representative organ of the Marathi-
speaking people of Maharashira-Katna-
waka bohrder arcas, and therefore, they
will have to be consulted. You sit with
them. Theére is no sense in sitting merely
with the Chief Ministers. They will not
be able to deliver the goods. You rememb-
er, even at the time of bilingual Bombay,
the Chief Minisier vold you that they will
work out a sohgtion. Mr. Chavan told
you that the will work out a bigger bilin-
gual State of Bombay. But, ultimately,
when le were on the side of creating
a State of Samyukta Mabardslitra and
a State of Guysrat the wishes of the Chief
Ministers did not reign supreme byt the
withes of the people of Gugarat  and
Maharashtra reigned supreme. That is
the history from which you will have to
learn the lesson. Therefore, do not letve
the martter to the wishes of the Chief
Ministers, but, leavt thtm to the wishes
of the le of Maharashtra and tie
wishes of the peoplt in Karnataka. That
is the way the problem has to be wckled,

In conclusion, I will say that there is
one economic cutisequence of this parti-
cular pending istue. Ifyou go vo Belaum
and 4o many other sreas, you will find
that whethér the pbople belong to the
Ketitatin-spénking ghokip of th  the
Marxthi-spesking group there are un:nslg

te
'il'nh:;e m.l.utllt:-'sm of the political life.

wireriorl of the B!N!lg _ ot
nv::l:ﬁﬂb wam& &tg,&::'
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But they always tell us that when plans
are being formulated, when the country
is attacked, when tensions are built up
in the country, these of us who are
freedom struggle leaders, who would
like to devote ourselves to the task of
national reconstruction and integration
are bogged down in small problems
which are created by the Governments
of both the States. We do not want th=
people of Karnataka and the people of
Maharashtra to fight’.

Therefore, in the interest of national
integration and in order to bring the
people of both the areas igto the main-
stream of our politival 1i . because with
this matter kept pending neither
Karnataka mnor Mabarashtra has any
stake in building up educational insti-
tutions, in having €conomic dsvelopment,
it is necessary wo find a solution to this
problem. Now you find that even when
sanclions are made, they remain unspent.
I pointed out on onc occasion that when
some grants were made for some small
irrigation projsct by the Central Govern-
ment to the Karnataka Government,
since the area happens to be disputed
they did not spend thos€ amounts in
the border ar€as because they were not
-sur¢ where the area would be at a later
stage. As a result, economic development
is also kept pending there. This is the
economic consequence of keeping the
dispute pending.

Therefore, from the point of national
integration, from the point of view of
respecting the democratic wishes of the
pcople, from the point of view of the
sound principles that have been evolved
and from the point of view of ensuring
better and speedy economic development
of the border areas as a part and parcel
of India as an entire entity, it is very
necessary that this dispute should be
settled quickly. Without striking any parti-
san note at all—on both sides of the House,
we have certain common points of view—
I would earnestly make this request to
the Home Minister. Let him expedite
the matter so that an early solution is
arrived at -which will be on the basis
of firm and sound principles,

SHRI ANNASAHEB GOTKHINDE
(Sangli} : The country was glad when
the Prime Minister made an announce-
ment and assured as that the then Union
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Home Minister, Shri Uma Shankar
Dikshit, would take the initiative to find
a satisfactory solution to this vexed border
dispute. The country was expecting that
a solution on the basis of sound and re-
cognised principles would be found.

I was glad to know and hear from
the then Home Minister when he inter-
vened in the half an hour discussion held
last year and said that the gap had been
narrowed down, somé alternative pro-
posals bad been made twice or thrice
and some amicable settlement was being
worked out. Now this process has been
carried on by our present Home Minister,
Shri Reddy. I a2m not in a position to
know to what extent he has beepn able to
narrow this particular gap between the
two sides. 1 think and I hope that our
present Home Minister would be able
to build a bridge of goodwill over this
gap. If he succeeds in the matter,
1 for one would call him not Shri Brah-

mananda Reddy but Shri Sarvananda
Reddy.
PROF. MADHU DANDAVATE ;

1 will joint him.

SHRI ANNASAHEB GOTKHINDE :
leople living in the disputed area heaved
a sens€ of satuisfaction when it -was cate-
gorically stated that a solution would be
found ‘well before the 1976 pailiamentary
elections.” I underline this word ‘well
before’. We take for granted thatelections
are not going t he held before 1976.
So, what do the Government mean by
this phrase ‘well before the 1976 parli-
amentary elections’? In order to relieve
the tepsion and insecurity that is being
felt by the people in that area, this decision
should be taken as expeditiously as
possible.

I have received a letter from my friend
Shri Saynak who is at present a member
of the Maharashtra Ekikaran Samiti
in the Karnataka = Assembly. I quote
a few sentences from this letter 1ath
February 1975 ; :

UEHIGH T SO "awl  Aig. HAraT
argal qE N ddel faeas wfgar
Arg. fra faaa qegy SvsgTan agranTar
FETOIR. AIEHF. ATHA! AT Iqor
FEA AT JaTQ g’
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It means : ‘“‘the Prime Minister and the
country had been able to solve the Kashmir
problem. The vexed bordsr dispute 18
still remaining. How long are you €X-
pecting us to carry on the struggle in this
way ? We are even prepared to under-
take fast unto death.”” Hs= is one of my
good friends. On many ocCasions we
do disagree, particularly on the manner
in which this particular question would
be solved. We the Congress Members
from Maharashtra in Parliament, in fact
all thke Congress Members believe that
the Prime WMinister has the capacivy
and the will to decide this issue amicably
and expeditiously. At the same time I
must ¢onfess that I personally and Members
from the Maharashtra respect the senti-
ments expressed by Mr. Saynak in this
letter. Now I would ask one or to questions
of the Home Minister.

When Karnataka State was renamed
from Mysore to Karnataka all the Kar-
nataka people were rejoicing at this
renaming. We also respect the senti-
ments of those persons. On that very
day then the whole of Karnataka was
celebrating, I had been invited to one
of the -places ziz. Mangsuli which was
situated in the disputed area and people
residing there celebrated it as suthak
diwas, mourning day. I want to know
from the Karnataka Chief Minister. 1
also expressed my sentiments in that
meeting, I want to know the Govern-
ment’s reaction also. Why does th~ Kar-
nataka Government want to retain the area
in Karnataka when tte prople residing
in that area are unwilling to remain
in Karnataka ?

Secondly the then Home Minister had
assured that be would take the concerned
MPs into confidence, not on.the floor
of the House but in discussions in sorting
out the problem. I want to know from
the present Home Minister and th? Go-
vernment whether efforts would be made
to associate the concerned M.Ps. My
constituency, San<gli, borders on Karna-
taka. There may be som> M.Ps whe were
clected from Karpataka whoe consti-

tuzncies might be bordering Maharashtra..

Would such M.Ps.be associated in the
decision-making process ? When  we
represent the wishes of the people, we
want to convey those wishes and feelings
to the powers here who decide the matter,
They may be having consultations with
the Chief Minister concerned, but the
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MPs also should bz taken into confi-
dence while deciding the matter.

I request the Government to decide
this issue as expeditiously as pessible.
I welcome the morcha of the people
numbering about a thousand, who have
come all along from the disputed border
area. I fully share their sentiments. and
expect that the Government will respond
to their feelings.

SHRI B. V. NAIK : Sir, this discussion
arises out of the reply to Unstarred Ques-
tion No. 1277 dated 20-11-74. The reply
was

“Efforts in evolving an equitable
solution which would command maxi-
mum acceptability are actively pro-
ceeding.”

This is the usual modality of the Govern-
ment to say theleast or sometimes- nothing
atall. Most of us do appreciate that
the decisions should find maximum acce-
ptability and all the efforts are. being
made, but it doés not say anything. This
was on 20-11-74. The previous dis-
cussion for half an hour took place on
19-8-74 with reference to a questiop
to which a similarly vague and non
committal answer had been given—Started
Question by Shri Shankar Rao Savant
on 24-7-74. As far as the essence of the
replies to Mr. Savant on all the three
occasions, including the half-hour dis-
cussion on 19-8-74 is concerned, we€
are not in any confusion. But we are in a
confusion, like all mortals would be,
about what was stated by the then Home
Minister, Shri Uma Shapkar Dikshit
on 19-8-74. The discussion was held in
identical circumstances. My hon. friend
Prof. Dandavate, Mr. Dhamankar and
all of us were there including Mr. Sawant.
It was an open debate. At the fag
end, when there was no possibility
of putting any further questions without
interrupting the debate, we were told
by the then Home Minister—

“Qur friend Mr. Savant was mostly
giving the history ctc. of the dispute.
He and other hon. members had refe-
rred to the Mahajan Report. T do not
understand the logic of referring to
the Mahajan Report. Mahajan report
was after all made by .the fcrmer
Chief Justice of the Supreme Court.
A Dbetter reputed person or a high-
er judicial authority could not have
been found.”” Then he added the
sentence, Sir : “But what happened ?”’
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PROF. MADHU DANDAVATE : He
accepted the supremacy of the Parlia-
ment over the judiciary.

SHRI B. V. NAIK : What happened
was that the subsequent part of the sen-
tence was a complete somersault from
what was said earlier. Tt was a volte face.
What he says later is this

“Although it was said earlier that
both the parties, particularly Maha-
rashtra, wanted that the decisions or
the award or the recommendation of
the Mahajan Commission should be
final and binding, it was not accepted
so;and for good reasons.”

I'would repzat the wrds “for good reasons’.
I would ask, “Whose good reasons ?”
Whaen did this wisdom dawn on the Ministry
of Home Affairs in the Government of

India? I will quote the ‘good reasons’
in brief :

““If Maharastra thought that their
case had not been fairly considered,
the Central Government found that

there was some force in that argu-
ment,””

This is the first time, to be fair to
all concerned, that we were absolutely
taken by surprise ; and the rules of parlia-
m>ntary procedure did not provide for
the redressal on the spot. A senior
parliamentarian and respected person like
r. Hanumanthaiya was also present.
He was also not able to function effectively
in the given frame of reference. I would,
therefore, request the hon. Home Minister
to say whether the position as stated
by his esteemed predecessor, our vene-
rated Uma Shankar Dikshit Ji, Stands
as it stood on the 1g9th August 1974,
or does the reply to the answer which is
under debate now—which only states
what was stated in reply to the Starred
Question; and does the present reply
that ““the matter is under active con-
sideration for the maximum accepta-
bility”, go back on the ex tempore, impromptu,
statement at the time of the discussion
on half-an-hour debate on the 1gth August
1974—i.c. has thére been any change ?
Mr. Chairman, Sir, as far as the timing
of the decision to be taken is concerned,
there is no dispute, viz. “Before the next
general elections.”” Tf the Government
of India, in its wisdom, wants to have the
decision now, wants to take it tomorrow
or the day after, or before the next general
elections, it is absolutely within their
wisdom as well as within their competence ;
on that there is no dispute. But if
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you are going to base your decision on
the statement that “there are good reasons”
which was sprung as a surprise on us.
I would like to make a point which the
hon. Minister might make clear. This
is not the first award. You call it as
a commission or by any other name.
Rose will smell as sweet by any other name.
(Interruptions). T hope I am not provoking
This is absolutely an academic discussion.
The report of Mr. Mahajan, the worthy
father of our colleague Mr. Vikram
Mahajan, has been prepared after great
pains ; if you see the report, which gives
the list of persons and associations who
have sent memoranda to the Com mission
on Maharashtra—Mysgre—Kerala Boun-
dary Dispute, it runs from 1 to 2240
pages. Itis completely categorized. There
1s also the list of memoranda presented
to the Commission on Maharashtra—
Kerala dispute running to 1292 pages.
The list of persons, and organizations
which gave evidence, after making a
tremeéndous amount of eflort, before the
Maharashtra—Mysore—Kerals  Commis-
sion, Contains a staggering figure, uiz.
3218 Pages.

A superhuman work has been done.

MR. CHAIRMAN

: Is it more than
the votes cast ?

SHRI B. V. NAIK : So far as votes
cast is concerned, one may win or lose
a seat by a margin of one vote.

MR. CHAIRMAN : You may "better
urge that point. As a lawyer, I may
say that would be a better point.

SHRI B. V. NAIK : The point which
Prof. Madhu Dandavate raised was about
the electoral results. I am personally
a very good friend of Shri Neelakanta
Desaj of Kanapur, having worked with
him in my elections. I will come to
the operative part later on.

The hon. Minister had stated, for good
reasons, ‘‘we are going to change the
Mahajan report’, a report which in
categorical terms staced that e claims
of the wwn of Belgaum is disallowed
and the City is not recommended for
transfer to the State of Mahara.shtra.
A Supreme Couyrt judge in unequ.wocal
terms has solved this problem with no
ambiguity in his report.



BT ey Bt )
PROF, MABERU DANDAVATE ; Like
e Goldk Nath cade,

SHRI B. V. N&%& : This wis once
after in 1935 the Swmies Reorganisation
Gunmﬂaﬂm-l put its stamp.

The wheole history of Mahatashtra
Karnataka bounday dispute is so well
known, that time and again the same case
has heen raised, replies have been given
in identical sivaations, till the 1gth August
1974, when the Home Minister said that
bhe is going to modify the Mahajan
Report. Are you going ' modify it
on the game groundsas Professor Dandavate
stated, namely, grounds of political ex-

diency, and that tpo simply because

taka is a small State with 27 M.Ps.
while Maharathtra is amongst the six
major States of West Bengal, Bibar,
Madhya Pradesh, Maharashtra, Andhra
Pradesh and Tamil Nadu, who virtually
command a majority in this House ?

MR. CHAIRMAN : Ours is only 45 as
against 27,

SHRI B. V NAIK : States with more
than 40 M.Ps are rumning the whole
country. We are Tess than three dozens

MR. CHAIRMAN : One Shri 8. V.
Naik is equivalent v so many others.

SHRI B, V. NAIK : The hon. Chair
bas been kind encugh to say that.

Now Belgaum has been made into a
Status symbol, a prestige issue, Here I
am raising the larger question, Yt does
not matter whether Karnataka is a party
to the dispute. Here iy the report of
the Chief Justice, which was given afier
the report of the S.R.C. Now the Home
Minfster as the res ibility to decide
this gquestion. Let decide it the
way Me likes. But, let dm  not spring «
het b wprang . sorpetis kLo o vl

a t .
I thigk tigat will put down completedy
Te yhat e um@‘m Brates.

my may n r'any Brates.
May be, it is happening n Hirnataka
today, in Maharashtra tomorrow and in
MH@M qu\':% &mﬂﬁ Bhris-

up is Wit hurts ds.
We webie all takep by swrprise.

The gaestion is the maximum acce-
. Here you have first to cut the
knot before you go to the other

VAISAKEFA 1, 1097 (SAKA) m e

In regard to Kbamaput, 1 tepitient
that area, As I rightly said, they are
Wy frfendd. In gy we all wire %—
ther. In 147a the lockl legislator, Mr.
Surdessi, who got elecred defehting
or ryling Comgress candidate said that
except $h respect of this ara¥hira
issue, he was in absolute identity with the
views of our erit and party.

PROF. MADHU DANDAVATE : Did
you ever contest for the Assembly election
from Khanapur ?

SHRI B. V. NAIK : I am reinforcing
your statement, About Khanapur, the
verdict is that so many villages from
Kbanapur shouyld join Maharashua. I
happen to be a_worthy representative
from that area. I am not contcutinst;:-
Therefore, why are you not accepting the
principle of first m.inimilln:’er:lle arca
of divergence, reducing the area of diff-
erences °? Wi:y not tbe bon., Minister
accept the recommendations of Mr, Ma-
hajan i picces atieast about these villages,
in instalments, in small volumes, leaving
the major problems aside P They c¢an
be solved by stages. Is it not possible for

you ?

Prof. Dandavate in a brilliant piece of
oratory said that he did not mind what
happened, but then le rowndly accosed
awd comacmned Mr. Mabajan, Mr. Ma-
hufam, coming from Himichal Pradesh,
is a former Ohief Justice of India, on
whose verdict many prople may bave
been banged or saved from the gatlown.
So, why is he fo be condemened ? How
can this double think Be permited?
s it not playing hypocrisy. Firat be syt
let any decivion He taken, and then he
says that this Report of Mr. Mahajin
is absolutely untrue, falyt etw., because
of clectoral resydis. If we have ¥ vike
electoral results ag the only guidelind for
demarcating our boundaries, for makirig
diltlncu;-:‘bet\;en“one ar;l and the
pther, writing all past History, then
1 think no national Boundary will ®e
puces or sccure.  There will be no border
arcas without friction. Electoral vésuts
shouid not, therefore, be made the criterion
for this purpobe.

Taking it for granted for the Muaha-
rashtrisnsare in farger mumber in Belgaum,
why don't you trust ws to ake as good
care, if nbt better care, of the M
rashtrlans in Beigaum than they mé
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taken care of jp Satara o Sangli or other
p!aces' 2 It is for this Durpose that the
ngquu'c Minorities Commissioner and
other things are (pere. Therefore, bzing
anlntegra.ted Indian like you, Mr. Ghair-
man, having hecome a distinat indianised
ntity, not feeling uncomfortable whether
In Nasik or Poona or Banaras or Bombay
. attach much
tmportance to these linguistic and other
afﬁll_zatxons, but we should take into
consideration administrative convenience,
the . existing  divisiona] headquarters,
district Headquarters, taluka headquarcers
€c. All of a sudden, afier g5 years of
history of free India, one fine morning
we should not tell them to go here or there,
That will disrupt the whole system.

I hope I have tried to be objective.

out of circumstances and compulsions
I have_ been a b't more than duly critical
of Shri Umashankar Dikshit, I may kindly
be forgiven, T apologise for it in my
personal capacity, byt in my political
capacity what I have said is the truth.

MR. CHAIRMAN - Shri Dhamankar-
Kindly ask only a question.

SHRI DHAMANKAR {Bhiwandi) : My
case bas bcen very cflccively argued
by_ my hon. friend Skri Naik. He has
pointed that the then Home Minister
very clearly stated that there was force
In the argrument put forword by the
Mabarashtrians. The election results are
there.  For I5 vyears this issue  has
been kept pending. I do not know if tke
Goveg‘nment feels that by k=eping issyes
pending, they will €vaporate and there
will remain no jssyes. It is not possible.
For 15 years continuoysly, these friends
from the border arcas- are striving hard
to see that the issue is settled once angd
for all-

My hon. friend, Shri B. V. Naik, jyst
now said, you solve it by piecemeal,
I would request the hon. Home Minister
ot 10 solve it by piecemeal, Take a firm
.decxsion and see that there js no more
issue left beyween Karnataka and Maha-
rashtra, Tt should be solved on some
principles which should be applicaple
for all the issyes that are still pending.
On some Principles, the issue should be
settled and it should be settled once apg
for all.
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The Mahajin Commission’s Report was
not an award. The then Prime Minister
Pandit Jawaharlal Nehruy, also very clear ly
said that it was a teport and the Gyvern-
ment was not bound to accept it in toto.
Some recommendations arc accepted when
the reports are submitted by even the
judgcs of the Supreme Court. It is
not binding on the Government to accept
the report in toto. If the Government
feels that certain recommendations are
acceptable, tle  Government accipts
them and certain recommendations are
not accepted,

This issue has been kept pending fof
the last 15 years. A feeling has been
Created on the borders, on both sides,
in Kolhapur and Sangli on one side and
in Belgaum, on the other side, and the
people feel that they are second-rate
citizens and that step-motherly treat-
ment is beir.g meted out to them. The
people from Maharashtra side feel that
Marathi schools are being closed on the
Karnataka side and, at the same time,
the pcople from the Karnataka side
feel that Kannada schools are being closed
on the Maharashtra side. It is not a very
heatlthy thing to continge. The people
must feel that they are one with other
people. How wili they feel like that ?
It is only when they are living in an
atmosphere  where they feel that they
arc wreated at equal level with others.
This feeling of second-rate citizenship or
step-motherly attitude is very ruinous
and dangerous from the point of national
integrity, '

I would request the hon. Home Min‘srer
to see that this issue is settled on some
principles and that too as promised
by the then Home Minister, Shri Uma
Shankar Dikshit, before the next General
Elections and there should mot be any
border issue bctween Maharashira and
Karnataka and the people on both sides
should live as borthers and held towards.
the development of not only both the areas
but also help towards the development
of the country. . )

THE MINISTER OF HOME AFFA-
IRS (SHRI K. BRAHMANANDA
REDDY) : Mr., bairman, Sir, this
matier has come up on the foor of Par-
liament quite a few times. The House
will appreciate that the issye of a border
dispute between the Srates is a fairly
complex one. Any objscrive considera-
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tion of the merits of the matter often
uimes gets clouded by sentiment and other
emotions.

Now, as you are all aware, after the
recommendations of the States Reorga-
nisation Commission, Maharashtra Go-
vernment raised an objection in the
Zonal Councilmeetingand various attempts
were later on made- to resolve the issue
both in discussoins with the Chief Ministers
concerned and even at other levels. You
are also aware that there was an attempt
10 resolve it by discussion between the
States themselves or the representatives
of the States themselves. There were
two persons on behalf of the Karnataka
Government and two persons on bchalf
of the Malarashtra Government. They
discyssed the matter. But, unfortunately,
the representatives of each Government
. stated tke positions which their Govern-
ments themselves had taken. Ultimately
the Mahajan Commission was appointed.
Unfortunately, after the recommendations
of the Mahajan Commission were publi-
shed, it has been found that they
have not received that universal acce-
patability. Therefore, it was stated
on the floor of this House that, so far as
the positive recommendations made by
the Mahajan Commission were concerned,
they should be accepted. As has been
stated earlier on the floor of this House
by the Prime Minister in 1970 or there-
about, what a Commission like the
Mahajan Commission can do is to make
only recommendations. But it has also
been said that those recommendations
must be given the best of consideration
that the Government can give. That is
the position which none of us disputes.
It is not as if the Government were not
anxious to resolve it, if possible, with
possibilities of wider acceptance. Later,
some proposals were formulated and
communicated to the respective Govern-
ments. But, unfortunately, the Govern-
ments, both Karnataka and Maharashtra,
were not agrecable to that formulation
and as usual, as can be expected, they
stated or reiterated their earlier stand
or points of view. Therefore, in this context,
my predegessor, Shri Umashankar Dikshit,
the Prime Minister and myself, after I
came into this Ministry, have, been making
efforts to find something which would
command the maximum acceptability.
It should also be stated that, in matters
of this kind, it would be wery difficult
to expect thc complete agreement.of the
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Chicf Ministers concerned.

1t sh oul_d be our eftort and our e
to continue these eflorts and speak t
the Ghief Ministers concerned. It o
that the opinion of the people also counts
to some exXtent and, as a representative
of public opinion in each State, naturally
the Governments or the Chief Minister;

would also figures i
. . Vvery muc
discussions. 4 hoin the

However,

When we look into this problem, I
quite agree, at any rate, 1 wi]] ’not
disagree, if hon Prof. Madhu Dandavate
or my friend, Shri Dhamankar or my
friend Shr_i Naik say, if the, decision
whatt_we.r 1t may be, creates gz feelin ;
that it is a political one because of olig-
tical expediency or because of the prefsure
ofany particular group or because of
the strength of the M.Ps coming from
each Siate, then it is possible that we
may be treading a ground which will
involve us in greater difficylties. There-
fore, any approach to this problem should
be as objective as possible and, if possible
gather as much acceptability as possiblc,
from t}.)e respective States and, at the
same ume, command credibility amongst
other sections of the people who may not
be directly involved in this affair.  Up-
fort.unately, sometimes, when friends make
tbex'r. poits kere to the general pro-
position, namely, that this should be based
on some acceptable principles, to that
exteni, is all right, but...

MR. CHAIRMAN : Mr. Dandavate’s
Question was why don’t you accept
the well-known principle of people’s verdict
being acceptable in this case also ?

SHRI K. BRAHMANANDA REDDY :
I will come to that before I go to the
other one.

In matters of this type, it would be wise
if one has to take into account the volume
of opinion in a disputed area. But,
if you base your decision on the election
results, probably, in my opinion, it will
lead to greater difficulties not only here
but elsewhere as well.

SHRI DHAMANKAR, : We have doae
that in the case of Goa.

SHRI K. BRAHMANANDA REDDY :
Goa is a differént thing. That was an
opinion poll. This is not on parallel
with Goa. You bhave stated your position.

They bave stated. their positons.
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In border disputes if emotions are
built in on account of language and
various other factors and if elections are
alone to guide the decision, in my humble
opinion, it will lead to farferched diffi-
culties not only in this area... (interrup-

tions).

PROF. MADHU DANDAVATE
Sorry tointerrupt you. None of us suggested
that the election results alone should
determine this particular  dispute but
also the geographic contiguity, religious
majority, wishes of the people, family
and the village as a unit.

SHRI K. BRAHMANANDA REDDY :
No, I am coming to that. So far as that
aspect which the Chairman has put is
concerned, you have mentioned that
and even Shri Naik has also mentioned
it just now. If you would obviously
conclude that if that type of thing were
to be adopted, there is no need‘for any
committee or Commission or discussion
with anybody at all. I do think, if you
reflect for a while on that question, you
would yourself feel that it is a very unsafe
thing and very undependable thing. There
can not be any rule about. Certainly,
the volume of opinion should also be
taken into consideration. Of course, I
need not go into it. As I have sa-ld just
now and as has been stated.e.arher also
in this House, so far as _posmve recom-
mendations of the Mahajan Commission
are concerned, they should be accept‘ed.
It has been made clear even earlier.

Therefore, it has been our attempt or
our endeavour to see that a depision,
whatever it may be, ultlmate!y is not
based on more political expediency but
based on some rationale approach to
this problem. It has been stated by
Mr. Dandavate—you were referring

ou, - .
Zo tl,le memorandum submitted by several

leaders of the parties.
PROF. MADHU DANDAVATE
By all.

SHRI K. BRAHMANANDA REDDY :
May be by all. Absolutcly,.no‘body has
any quarrel when the principles are
Stated. But, in stating the principles
also, we have to be very careful in seeing
to it thata certain principle does not lead
to a more bitter comtroversy.
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Now, you may also remember that
against a total of 868 villages claimed by
Maharashtra, the Commission had made
positive recommendations for the transfer
of 264 villages covering an area of about
656 square miles with a total populaticn
of about 2.81 lakhs, of which over 799
1s Marathi speaking. Though the claim
of Karnataka was for 528 villages, the
then Government of Bombay, at one stage,
offered to transfer to Karnataka 260
villages. The Mahajan Commissicn had
made positive recommendations for the
transfer of 247 villages covering an area
of about 1368 square miles with a popula-
tion of 3.49 lakhs, of which about 589,
are Kannada speaking. Now, I do not think
it would be advantageous to take the
suggestion of my hon. friend, Mr. Naik,
to solve this problem by stages. I would
seem inclined to agree with my friend,
Mr. Dhamankar, that whatever the decision
may be, it would be good if the dispute
js settled . .

PROF. MADHU DANDAVATE : Once
and for all.

SHRI K. BRAHMANANDA REDDY :
Once and for all, if- you want to add
that word. - s .

PROF. MADHU DANDAVATE : You
accepted that word.

SHRI K. BRAHMANANDA REDDY :
Therefore, now, I will come to the main
thing. 1 would like to take the House
into confidence and express the hole that
some consensus an the basic features of
our present approach may not be difficult.
In the first place, we had made it clear
that the positive recommendations’ of the
Mahajan  Commission, which I said
earlier and which was stated earlier also
in this House for transfer of territories
from one State to another State, shculd
be implemented, So far as this aspect
is concerned, there has not been any
serious controversy. The second aspect
regarding which also there is no seriocus
controversy, is that any further adjust-
ments to be made, should be only on
the basis of continuity of the areas in
question. Both of you agree. Thirdly,
for any given administrative unit to qualify
for transfer, the majority of persons in-
habiting it should be speakers of the
language on whose behalf the transfer 1s

sought.

PROF. MADHU DANDAVATE : We
are almost agreed.
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SHRI K. BRAHMANANDA REDDY :
Now, this approach, Sir, may require
to be qualified in the interest of some
mijor developmental projects or admi-
nistrative convenience. It is the impli-
cations of this approach that are still
under consideration. We have every
reason to hope that prbposals based on
the above would find maximum accep-

tability and would be equitable to all
concerned.

Now, in this connection, I may also
submit that some conflicting reports,
mutually conflicting reports, are ap-
pearing in the Maharashtra Press as well
asin the Karnataka Press. I would appeal
to all sections of the House, to the people
in this area and to the local Press, not
to give publicity to mere speculations
and not to give credence to such specu-
lative reports.

MR. CHAIRMAN : Not to queer the
pitch.

SHRI K. BRAHMANANDA REDDY :
As has been rightly said by Mr. Dhaman-
kar, whatever, you do, Sir, naturally,
there are bound to be lingusitic mino-
rities. Whatever you do, whatever is
the decision, there are bound to be
minorities, in €ach area, either under the
Maharashtra Government or under the
Karnataka Government.

It is in this connection thatat every
zonal council meeting—recently, we had
the Southern and Eastern Zonal Council
meetings—it has been specifically and
pointedly mentioned to the Chief Ministers
that much of our trouble in border areas
is due to the fact that thereis grievances
among the people of the minority group,
that opportunity is not being given,
that developmental work is not taken care
of, that in educational and technical
institutions, they have not been given
seats and even small children are not
given the benefit of education in their
mother tongue and that opportunities
are not being afforded by the respective
States, mentioned in this regard.

It is these things, in my opinion, that
not only generate but increase the volume
of emotions also in this regard. There-
fore, it has been my effort, and in fact
the Prime Minister had written to the
two Chief Ministers of Maharashtra and
Karnataka, that in this matter particular
attention should be paid by the Chief
Ministers to see that this grievance is not
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nursed by the minority groups in those
areas. This is absolutely necessary. In
all areas in our country, there are bound
to be minority groups in the border of
each and every State. In fact, it is my
appeal and my submission also that the
Chief Ministers concerned or the Educa-
tion Ministers concerned should take a
very generous view of this matter. A
few lakhs spent or a few admissions given
or a few jobs given to these minority
groups will not only give satisfaction to
these minorities but also, in my experi-
ence, in my opinion, give more strength
to the Chief Ministers concerned. After
all, minorities look to the Government
for protection for many other things
mor€ than the majority and, therefore,
it should be the special concern of the
Chief Miristers concerned to pay much
attention and give no scope for the mino-
rity representatives or minorities to nurse
any complaint.

I certainly join my friend, Shri Dha-
mankar, in appealing to you all and to
other representatives and to all organisa-
tions in this connection—that whatever
be the decision—I can make it abundantly
clear to you—the Government of India
will not be guided by any other consi-
deration except certain principles which
cannot be doubted very much, and you
should help...

SHRI SURENDRA
(Kendrapara) : Very much.

SHRI K. BRAHMANANDA REDDY :
. all of you should help to see that
an atmosphcre is created where they live
and continue to live as brothers and work
for the benefit of that State in which

MOHANTY

*they live.

MR. CHAIRMAN You have not
answered one queustion. What is ycur
concept of ‘well before the next elections’?
That was asked by many members. They
would like to know.

SHRI SURENDRA MOHANTY
The Chair seems to be very much involved
in this question.

SHRI K. BRAHMANANDA REDDY :
As I have submitted already, it is our
endeavour and sincere effort to solve this
matter as carly as possible, as soon as
possible  (Interruptions). 1 mean it, Sir.

3
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PROT. MADHU DANBAVATE :
'I{'hat ‘toon’ B JeBuitely befort the eféc-
tions.

SHRI K. BRAHMANANDA REDDY :
Let us all hope so.

SHRI G. K. CHANDRAPPAN : Now
1t is going back.
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